E / | CENTRAL AUMIN LTRAT I E TE {BUNAL ,
‘ PRINCIFPAL BuNGH, DELHI

Givil Contempt Petition No.109/1990. in O.A. 857/1989.

DATE OF LBECISIUN:  Séeptember §& ,1990.

Rpp7icanﬁ.

ishan Lal ' © e AL
“ ( In person)
' V/s.
Jnion’ Indi . riespondent. .
Jnionof 1nd1§ e (lqrbugh Shri M, L. Verma, Counsel;

h i ; Ta vie Al
CORAKL:  Hon'ble Mr. PLC. :A}nj ne?bg? (A BJ)
Hon'ble Mr, J.P. Sharma, Member .

QHDER:  (Hon'ble Mr. P.C. Jain, Member).
o Thié CsC.P. has been filed by the applicant
in C.4. 857/1989, alleg1ng non—comollance of the directions

given by the Tribunal in its judgment dited 5.1.1990 in

@ , the eforeszid O.A.
2, It was inter-e2lia held in the judgment dated
5.1.90 that *The dpplicaht'~i1l be entitled to draw aay
, , cWee.f, 11,10.85 till 31.12 85 in the pre—rev;ée%uégale
0f Rs5.1850~75~1800 + special pay of R3.200/=y W.e, .
1.1.86 he will be entitled to drew pay in the reyised
scale of Rs.4100-125~4850~l50~5300‘# special pay of
£Es.400/« per month. ‘He will not be entitled to get nis
v pay fixed in the scale 0f Hs.4100 - 5300 at the stage of
Hs.4350/-~ per month, and his pay in the scale be fixed s
Fer other relevent ryles.® 1t was further directed that
ﬁ! - The arrears of pay and allowances tnereon Will be paid
to the applicant w1thln 3 mecnths from the recelot O a
copy of this order by the respondents
3. The petiticner has stated that hié Tegresentation
ated 8.2,90 for implementing the directiuns 0f the
Tribunal was Tejected by U.ide of the same date cn the
ground that onp an examinétion of the said judgment, it
has been decided to “pprodch the Jentral Administrative
Tribunal again for a review.of the judgment 4s . the same

has been considered to be flawed by inconsistencies and

that action regarding implementation of the judgment

would be tsken after the rertinent legal issyes are setiled
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finally; The representablons dated 7.5.90 and 2L.5. %0

remain unanswered‘ .
4. The respondent, on the other hand, moved a

Misc. Petition on _.5 1990 beekwng extension of time upto

\

31lst nugust 1990 or for a Derlod of 15 days from the
date of fvnul de0131on in the rleview Application filed

- for imple= by Lhem on 9. 2 1990, Nhlchevcr is earllerl ‘When this

‘ ation of ’ i
?ggthégment e P, (‘S. well as me C.Cu P dnd the R,A. came up for he@Ilng
of the Tribunal ' :

- doted 5.1.90. on 3.9.1990,

G.C.P. and for the Review aApplicant ‘as well as the petiticne

the learned ccunsel for the respondent in the

in'the M.P,, submitted that hé is movinc anotﬁef e Fo ?or
further extensibn of time for complying w1th the Judgment
o ~ ~in view ofthe fact that the R.4, filed b3 them had not yet
' been alsposed of. He also submltted that the resoondent
in O.A. 857/89 had no 1ntentlon whatsoever not to comply
with the dlrectwons of the Tribunal in the judgment dated
5. l 20, dnd that tne respondent herein swncerely believed
that there Was an error apparent on the face of the Judg-
ment, which needed to be cocrrected,’

3. ile have by a separate order dated aeotember s ,1990

w

.passed our oxders in P.A. 32/90 and have dismissed the same.

In' the circumstinces of tne case, we do not see-any

%» _concrete evidence of any wilfyul 1ntent1un on ‘the part of
Lhe Pespondent in defylng the dlrectwuns of pne Tribunal
in 1t§ judgment datey 5.1.90.: As the Review.Application
No.32/90 hss since been dismissed we hope thdt the
respondeni'will\cemply with the directions given in the

Judgment daﬁed 5.1.90 within 15 deys of thi$ order. The

Prayer of the petitioner for pa>ment of interest at the

ate of 187% per annum on the arrears of pa
G,
t3of dpproximately

y and allowances
With effect fron 11,10, 85 and cos

Es,
3,300 in the Q,a. , fall outside the Scope of C,C.P,

a d'— o~ - ‘ 1. B
n¢ these are accordingly not tenable. For the reasons

given above .G 15 alsn ddcm: oo
9 7» the C.C.P. s also dismissed ang the notice
(‘ ¢ \ -
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issued to the respondent is hereby discharged. Jde lecve

the parties to pear thelr owWn costs.
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(J.E. SARLA) : P.C, JAIN)
Member (J) Membex(A)



